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THE DEPUTY CHAIRMAN: That
is why I saiq that I would allow you
10 speak on Kashmir ang also Mr.
Salaria, why comeg from Kashmir,

SHRI SUBRAMANIJAN gsWAMY:
F¥or your information, I want to speak
on Kashmir,

THE DEPUTY CHAIRMAN: I am
very happy about this information.
Now, the Minister of Home Affairs js
to make 5 statement on Kashmir.

PROF. MADHU DANDAVATE:
Madam, in the observations that Yyou
made_ inadvertently you said that the
Bills were passed. But the Bills were
onlv returned.

THE DEPUTY CHAIRMAN: Yes,
the Bills were returned because ihey
are Finance and Money Bills and
we cannot pass them.

PROF. MADHU DANDAVATE:
Madam, I hope you are not angry!

THE, DEPUTY CHAIRMAN: 1 wish
1 got angry, but it does nof come.
What can I do? ..Interruptions)...

Now, the Statement by the DMinister
of Home Affairs. |

SHRI KAHNU CHARAN LENKA
(Orissa): Madam, I wanted to mmake
a point of personal explanation and I
have Dbeen allowed. When are you
going to allow me to make that?

THE DEPUTY CHAIRMAN: Yes,
whenever anybody has got any grie-
vance, he should be allowed, I have
taken your name and the Chajirman
has permitted it. Just now we have
got the statement on Kashmir. After
that, I will allow you. Let this busi-
ness be over first, Yes, Mr. Sahay,
you make the statement on Kashmir.

[RATYA SABHA]
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Regarding Murder of Mirwaiz Manlyi
Mohd. Farooq in Srinagar and the
developments {hereafter
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PROF. CHANDRESH P. THAKUR
(Bihar): Thank you Madam. The
situation in Kashmir has suddenly
oome out of hand and certainly beyond
the control of the Government. Maulvi

Farcog’s demise is a most uniortunate
development. The mattey did not stop
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there. Subsequenily when there was
a funeral procession, firing took place
and lots of people lost their life dur-
ing that time. When people had gone
for mourning. an entirel, different
state of mind was there, I woulg like
to seek a simple clarification. Is this
development or this king of develop-
ment gn evidence c¢f the fact {hat the
Government has demonsirated a total
lack of will to establish its authority
in the Valley? Thst is number one.
Number two: Does it also mean that
there is a serious (ifference at the
policy level between the Minister in
charge of Kashmir affairs on the cne
hand and the Governnr of Kashmir
on the other? And this difference is
being perceiveq "y thz people who
can take the law intg their hands as
an opportunity for them to strike
seriously ang decisively. Third: Will
there be a kind of determined effort
from the Government to ensure that
the rule of law is established and ter-
rorists are prought to book and the
continuing vacillation i the Govern-
ment level with regard to the course
of action in Kashmir is krought to
an, end?

SHRI SUKOMAL SEN (West Ben-
gal) . Madam, this is the most dis-
tardly ang condemnable act by the ter-
rorists in Jammu and Kashmir. After
the murder of Mauivi Faroeq and
earlier the murder of the Vice-Chan-
cellor of Kashmir University, now
it ig very clear that the militants and
terrorists have no respect even for
Islam alsp although they ares acting
at the behest of Pakiston, I think,
Madam, that the enfire House jo'ns
in condemning this act. At the same
time, 1 would like to zeek these clari-
fications from the hon. Minister.

Firstly, I would like to know from
the hon. Minister, what was the poli-
tical stance of Maulvi Farooq in the
present  political  scenario, what
were his differences with the
militants and what was his
position with  regard to the
stand taken by the Government of
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India? Then, I would like to know,
what was the security arrangement
for protecting Maulvi Farocoq? I would
also like to know how his dead body
was taken in procession vhen cur-
few was imposed in Stinagar, whether
curfew was relaxed or the crowd
violated it, What was the position?
How were the terrorists allowed to
mingle with the erowd? What was the
police doing? The statement sayg that
the militants used AK-47 ang other
fire-arms. Didn’'t the police then iry
to nab them? What happened?

[The Vice-Chairman (Prof, Chand-
resh P. Thakur) in the Chair.]

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Mr. Vice-Chairman, Sir. [
would like to request the Govern-
ment and to the Minister to kindly
give very specific answers to  the
questions  which I am going
to raise. It doesn’t matter that
there is another Minister and I am
sure he is going to couvey the gques-
tions to the Minister concerned who
will then reply. His going away show
what is happening to the Government
nowadays. . .(Interruptions)

SHRI SUBRAMANIAYN SWAMY
(Uttar Pradesh): On a point of order.
On an important subject like this the
Home Minister is not present. I take
very sirong objection. (Interraptions)
It shows its total disregard for human
life in Kashmir.,

= wifg awh (gav wew) - W
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SHRI SUBRAMANIAN SWAMY:
He is not even g poliliciar in the pro-
per sense. He does not know the ram’-
fications involved in the Kashmir
Valley. 1 take stroag objection. It is
an insult to the House that the Home
Minister is not preseat to answer the
clarifications,

SHRIMATI MARGARET ALVA
{Karnataka): At least the Minister
for Kashiir Affairs should be present.

[RATYA SABHA]
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SHRI SUBRAMANIAN SWAMY:
You please adjourn ihe House for ten
minutes and call the Home Minister
to be present here. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Techni-
cally, o Minister 1s sitting, 1 am sure
the Minister will couvey to the Minis-
ter of State for Home Affairs the feel-
ings of the House.

SHRI SUBRAMAMIAN SWAMY:
How can we seek clarijications? (In-
terruptions)

SOME HON. MEMBERS-
come.

He has

SHRI SUBODH KANT SAHAY: I
had gone out to atfeng a telephone
call. There was nothing..(Inierrup-
tionsy

SHRI VISHVJIT P. SINGH: It
must be a telephone call from the
Chief Minister of Naga:and to Subodh
Kant, because you gave him an as-
surance when you went ip Nagaland
when you were General Secretary of
the Party that you would make him
Chief Minister, and after that he be-
came the Chief Minister of Nagaland.
After that he became the. (Interrup-
tions) May we know that, Mr. Min-
ister?

4.00 p. M,

DR, NAGEN SAIKIA (Assam). 1
am on a point of order. Sir, the Mem-
bers are seeking clarifications on the
Kashmir issue. (Interruptions) But
the hon. Member is referring to the
Nagaland issue.

SHRI VISHVJIT P. SINGH: I rais-
eq this issue because the hon. Minis-
ter said that he hagd gone to attend o
a telephone call, In reference to that,
1 ask him as to where he had got
that telephone cail from. (Interrup-
tions) I did not take objection to the
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Minjster leaving the House. I was
quite happy with Prof. Menon hearing
my clarifications,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P THAKUR;- I think
that matter is over. Please continue
with your clarifications.

SHRI VISHVJIT P, SINGH; As I

said in the beginning, want specific
answers to my questions. I want speci-
fic answers fo the clarifications which
I shall ask, Fundamental tc the whole
issue are the questiongs I am going to
raise through my clarifications. First-
ly, I would like to know whether it is
a fact that Nagin Bagh was a curfew-
bound area where {ha residence of
the late Maulvi Farong was gituated.
Was that a curfew-bound area? At
11.15 A, M. on. 21.5.1890,

curfew or not in that area? Secondly.

was there

d:d the so-calleg assailanis come in a
Gypsy or some zort of 5 jeep? Did
they come, in a vehicle in spite of the
curfew and they were not stopped?
Is it also a fact ithat there are three
BSF posts around or about the Nagin
Bagh residence of Mauivi Farooq and
that this vehicle carrying the assail-
ants came unchecked and unchalléng—
ed right upto the house? Is it true tha!
the late Maulvi Faroog, in his last
worpds, said that the men who killed
in Kash-
miri? Ig it also true that a statemeat to
this effect has been made by the bro-
ther of the late Maulvi Faroog, Shri
Mushtaq? Is it a fact or is it not that
Shri Mushtag has alleged that Maulvi

Farooq, in his last word, said that the

him spoke in Hindi and not

assallants could not speak

Kashmiri and that they were speak-

proper

ing in Hindi? Is it also a fact that the

security forces are housed in the Is-
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lamia College? Is it a fact that
Islamig

the
College has got three com-
panies of the security forces and that
they are stationed permonentily at Is-
lamia College? Ig it also a fact
the number of security perscnnel is
3000? Is it also a fact that it has a

nearly 10-feet boundary wall? (Time

that

bell rings). This is very important.

THE  VICE-CHAIRMAN
CHANDRESH P, THAKUR):

are 28 names. Please conclude,

{(FPROF.
There

SHRI VISHVJIT P, SINGH. You
must understang that these are gques-
tions which are fundamental. I am
not making any ‘bhumika’; I am not
getting involved in any politcal spe-
ech. I am seeking clarifications., The
number of clarifications, unfortunate-
ly. is a little more. You claim that the
terrorists had mingled with the crowd
while it was passing the Islamia Col-
lege. Is it also not a fact that the
only way the terrorists could fire into
the Security Forces was by scaling
that 10-fcot high wall, ang then firing
at the 3,000 personnel inside? Isit a fact
or is it not? There is an allegation—I
am not making that allegation—thal
there were 5 sten guns mounted on
that wall, firing into ihe crowd. It is
an allegation, I am no! making that
allegation. Is it a fact or is it not? 1
am only asking you. How could the
terrorists climb over the 10-foot wall
and fire at 3,000 sectirity personnel?
Di"d that crowd to comimit
suicide? Is it also {rue that 117 peo-
ple have been killed in the firing as
opposed to your total of 272 117 peo-
ple have been killeg and 500 people
the

wanted

have been iniureg allegedly by
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[Shri Vishvjit P. Singh]
sten-guns, Is it also irue that the cof-
fin of the late Maulvi Farosq hag 18
bullet hole wounds in it? This coffin,

not content with ihe death of Maulvi

Farooq had to be riddleq with 18
bullets,

SOME HON. MEMBERS: Shame.
shame,

SHRI VISHVJIT P. SINGH: Is that
not true, Mr. Minister? The cofiin was
just on the road. The croweg gispersed
because of tﬁe firing, the Jalianwala Bagh
and the ladies of the bouse
had to collect the coffin and take it home

like firing,
to Mirwaiz Manzil. Is it aiso trne that
has till now
claimed any credit for that killing' Is it

no terrorist organisation
not true that no terrorist organisation has
claimed credit for it? Is it also not true
that the late Maulvi Faroog was invelved
in the negotiations which ware going on
between the Miinster for Kashmic Affairs
and the so-called boys undergcound? Ts
it also not true that he was involved in
the nepgotiations? And is it also not true
that the Governor, Shri Jag Mohan was
taking strong exception to this copnection
between Maulvi Farooq and the Minister
for Kashmir Affairs. Mr. George Fernan-
des? These are the guestions which are
disturbing me and Mr. Vice-Chairmran, Sir,
T would like to seek specific answers to

these questions.

Sir, I have said before in this House
when the issue of Madina village was
raised that this Government is waging war
upon its own people. And I say once again
that this Government is waging war upon
its own people: witness what has happened
in Srinagar. And I would Jike very speci-
fic answears to these questions,

Thank vyou, Sir.

[RAJYA SABHA]
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SHRI RAY MOHAN GANDHI :Uttar
Pradesh): Mr. Vice-Chairman, Sir,
in the mounting sequence of tragic
and shocking events, in Kashmir what
hag happened vesterday is perhaps
the most shocking and ithe most fra-
gic. T absolutely agree with what
Shri Chaturanan Mishraii has said
just now, that it is extremel: tragie
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and indeed shameful that there was
firing on a funeral »rocession.

I am perfectly prepared to accept
the statement that terrorists mingled
with the unruly crowd and storted
firing at the security forces, This may
be true. However, as Chaturananji has
pointed out, if the terrorists had min-
gleq w.th the unruly crowd and had
AK-47 rifles, weapons and other fire-
arms, how is it that not one person
among the security forces has lost his
life? Mr, Vice-Chairman, while fully
appreciating the hardships, dilemmas,
difficulties and risks taken py all
those who are trying 10  cooperate
with the Administration In Kashmir,
these questiong are really before us.
It is absolutely imperative, in view
of all the reports that are coming in,
to be clear whether 27 were killed or
many more were Kkilled. Another
point I would like to ask the honour-
able Minister is: The statement says-
and very rightly—that people all over
the country woulq want tp join the
Minister in condemning the dastard-
1y, criminal act of killing Maulvi Fa-
rooq. At the same tim2, I believe that
this House would also like to join him
in sending its condolences {o the mem-
bers of the bereaved families of all
ihose who were killed in the funeral
procession, in addition to the femily
of Maulvi Farooq.

THE VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR); Are you
through?

SHRI RAJ MOHAN GANDFI: No,
just two more poinis. 1 would like to
ask the Government whether it in-
tends to take further sieps to seek the
cooperation of all parties. What will
be the Government’s next sfep to
seek the cooperation of all parties to
deal with the situalion? Finally, will
the Government =ow also look for
fresh initiatives and new ideas to cope
with the Kashmir siluaztion? Thank
you,

SHRI MAKHAN LAL FOTEDAR:
Mr, Vice-Chairman, Sir, the assassina-
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tion of Maulvi Farooq under tragic
circumstances yesterday is condemn-
able. The people of Kashmir as also
the peace-loving people of India joir
us in condemning the dastardly act of
those who killed this popular religious
leader of Kashmir, pepularly known
as the Mirwaiz of Kashmir, His pass-
ing away under such circumstances
and in the present situation is a loss
to this country, ang to me personally.
I would like to confine my clarifications
only to this dastardly zct which has
been committeg yestecday at Nagin
Bagh in Srinagar.,

The statement of the Minister of
State for Home has, in paragraph 2,
mentioned that “The youth talked in
Kashmiri with the chowkidar at the
gate.” The very fact that the Gov-
ernment or the Minister has used
these words, “The youth talked in
Kashmiri,” makes it all the mora in-
triguing. There was no need to use
the word “Kashmiri,’ whether the
militants talked in one language or
the other.

DR, JINENDRA KUMAR JAIN
{Madhya Pradesh) : Why do you want
to suppress the information, Sir?

SHRI MAKHAN I.AL FOTEDAR: !
am coming to that, My information is
that many Afghan rebels, infiltrators.
have entered Kashmir. I do not know
which militant class has committed
this dastardly act, This worq “Kash-
miri” in the statement makeg it very
intriguing and very mysterious also.
1 would like the Governmeni to clari-
fy its podition.

Second, anyhody who deals with the
Kashmir matters or who knows what
Kashmir is, especially when the Home
Minister of India is a Kashmiri,
should understand the status and the
popularity of Moulvi Farooq in the
city of Kashmir. I do not know whe-
ther the curfew was on at the time or
it was clamped immeadiately after his
assassination. If it was on, the Gov-
ernment, in its wisdom, shoulq have
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removed the curfew, and the state
shoulq have, under such circumstan-
ces, joined the mourning processicn.
This way the Government would have
won the hearts of the Muslims, the
people of Kashmir. If there was no
curfew and the 2urfaw was imposed
after his assassination, then the deci-
sion to clamp the curfew was not only
unwise but I should say thal it was
heinous, administratively reprehensi-
ble and politically, | should say, very
unwise,

Mr, Vice-Chairman, 1 have said
some time ago that whai Kashmir re-
quires today is not a Kakkar Khan,
but Kashmir requires a healing touch.
We should have a person of the ste-
ture of Gopalswamy lyengar or Hari-
krishna Kaul who were once upon a
time Prime Ministers of Kashmir,
who had worked for secular, democra-
tic and nationalist forces in Kashmir.
1 can say with all force at my com-
mang that the way the Covernment
behaving in  Kashmir, the people
have been totally alienated. Net even
a single soul, single man or woman
in Kashmir, is in favour of the Gov-
ernment, I do not know whether the
birds will be in our favour, the way
the Government is behaving in Kash-
mir.

Sir, it is said, it was rumoured in
the Central Hall, that Mirwaiz Moulvi
Farooqa had made some statement be-
fore the doctor. I do not know whether
any such statement has been made
by him, whether the statement is ver-
bal or it is in writing. Whatever it is,
it can be treated as a dying declaration.
1 would like to know this from the
Government. In case he has made any
such statement, the Government
should come out openly about this.

I share the sentiments expressed by
Mr. Chaturanan Mishra, what he said
about —T should not say “wrong” —-no
policy pursued or followed by this
Government on Kashmir. I join him
in demanding a probe into the kill-
ngs of irnocent Kashmiris yesterday in
the mornfig procession by no less a per-
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sop than a sitting judge of the Supreme
Court of India. It is ali the more re-
prehensible that the Government has
attacked and killed the procession of
mourners. In addition to that 1
would like to say—the vacillating
Prime Minister by mnow must have
understood what  Kashmir  is—that
the Parfiament should appoint a Joint
Parliamentary Committee to visit Kashmir
within two days and report back to both
Houses of Parliament within three days
as to what is happening in Kashmir,

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): About this incident?

SHR{ MAKHAN LAL FOTEDAR:
Yes about this incident, Not about other
things, You just listen to me. Let me
finish. T don’t think the Prime Minister
will ever agree to have a probe into other
things. He will never agree to it, But
don’t worry, we would not ask to go
into things like that. Please don't ask me,
I am very emotionzl on the death of
Moulvi Farceq, So far as this incident of
firing on the mourners is concerned, thers
are two things in Kashmiy and outsidel
Kashmir. Sp far as this targic incident
is concerned, the Porliarentary Committey
should go to Kashmir and find out the facts
within two davs and then within threg
lays it should report to the Chairman and
the Speaker of the Lok Sabha. This is my
demand. T think most of the Members
would join me in this, Mishraji, would you
join? The leader of the House is not here,
He is a reasonable person. Yes. the re-
asonable man has come. I think Mr.
Gurupadaswamy will aeres. 1 repest
that a Joint Parliamntary Committee
should visit Kashmir with-in twe days
as a ‘fact-findine  mission to find
out the circumstances which tad tor
the allesed firing on the mourners or
the allged firing otherwisea  Thot Par-
linmentary Committee should renort hork
within three davs to the Snesker and to
the Chairman of the Raiva Sabha.
This will he the best healine tonch ¢
hooe Kashmir has heen and still is a nlace
of sages and saints. a wlace of the Rishis
and a nlace of-—] shonld %3y even up
till now—communal harmonv and amity.
If we act noliticalle and if wa do not
allow it to act in different directions [
hope there is still some hope, With these
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words 1 condemn the killing of the Mir-
waiz of Kashmir. T codemn the action of
the :ssassins. 1 condemn the attitnde of
the Governmznt in not providing the
necessary rescurity to—Moulvi Farooq,
even if he had said that he did not re-
quire security. In the civilian dress it
should have been provided. I would like
«© know from the Home Minister—not
the Minister of State for Home—why in
the civilian dress the security was not
provided to him. I would like the Home
Minister to answer my questions,

T FAE T AIYT IFT 92W)
HAF, 9% @I HeAT gé g g
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31 o seE g T AR SuE
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faay F 919 ¥ FIX IR A
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FfE w7 #rf faRer  gra-oifw-
™A T &, Uw AmA deAd g,
fa:®y SR wmE g 1. . (emaaTA)
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sy SIE AR AAL: T AT
BT &Y &1 F AT uF g ®OFFAT,
g for &R F A . (HAE) L

FagA T (SN wEA A, 3FT)
T A g5 v A BEC)
fagg aT & w

=} AU ARG WG FHL &
gIATY WS FY I MG B, WL 47 H
S TAEA g 4T IEEF ALY TG
g weew gam g0 & A faemen
A A 53 H, A JF AW S
& ar wa gaa ¥ fag darm <,
STy T, WD TEIE WES] F A
g5 1 23 99, 1953 ﬁg‘mg‘ﬁr g
W § a9 TR AT GE LA
Wmﬁ‘mg‘{masﬁw& SRV
AN WP AW I W F
¥ae ? o wd 5 oww wegeen
T LFT AT UE AT, T} O
FqFT AT ST F AHA AT TS AT

 (emmaw) . .

W EEIT an@:rf aaifer (s
o, FIHR): AFEAAT, ... (@A) |

THE  VICE-CHAIRMAN
CHANDRESH P. THAKUR):

sit down.

(PROF.
Please

SHRI S S. AHLUWALIA (Bihan):
Sir, I am on a point of information,

quaATee (. FFW d@.IFT) ¢
qrqz A1EE, fafeex #1 @IHT gA
g ... (camum) ...

5 REW A1 QL 9O GIF
afgwr qiaq & g1

Iagaree (S, WEW . IFT)
AT T OO F AAGF gH AR
#gF & 5w wfdwT 9@
wmffrT e a9 TR Iw
afgsr & =0 § d9g @ o
g argw g, oAfFy A WA
U% ggq  AgT  qA1 @ISl AW, I
Aver A8 3
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S} FUTENT NAIT WAL : F716 75T
FIW F AT AGE | 4 arwr 3

?r:séﬁz °o" e tod AT HE A
F gar ga g 58 UWs £ | q;‘ F-A0T
qAdq & 9% Az g, AT A wgAl

g (s=am) . ..

SHRI S. S. AHLUWALIA: Sir, I am
on a point of order,

m WA qQ(E HAT :1'73'-1 T
3ga A AN AT G ) Tm 47 & IR
A% aga A AT A HIE . (amm). .
THE  VICE-CHAIRMAN  (PROF.

CHANDRESH P. THAKUR): This will
not go on record...(Interruptionsy,..
Please it down.

SHRI SYED SIBTEY RAZI. It should
be expunged from the record,

o STEY qATE /AT FIAT A
IgIE AT AF F o1 5 uIfEeaTT
AT w0 AT FW E, “EF
(sxaE) . ..

I will stand by whatever I have said .
(futerruptions) . .

SHRI SYED SIBTEY RAZI:~

THE  VICE-CHAIRMAN {PROF.
CHANDRESH P. THAKUR): Nothing
will go on record,

SHRI S. 5. AHLUWALIA. Sir. [ am
op g point of order,

.. (nterruptions) . .

THE  VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR); Please
sit down, He is on a point of order.

ot gz tay wgaafear @ 72T,
7T gw e faftex & s 9%
feg @z w adm 1w %
% A WEE qed g@d 6@
T & frocwawwR A gw oa
difs g fs wow ¥ giverfasdrae
T eaq gl, dIEIIFaT §@ ARl |
TFR ARAT  §TE YT A
T g AR eS¢ gear &7 Arar
IIHT AR oF AT aiE iy
W F AwE weAw ¥ g oawd w

*Not recorded,
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ST awr ST F IR AWE
gferm o7 WiEgwr fF owiR oW 3§
AT TGS AES| A AT &1 A
FTA & T AGTHY T AT FAT F AT
WS FY FATE AT G o, HAGE
seE ¥ frae Aeear & frams FW
a4, AR AT swaesr W §u
? S SOF Ted fagrdr arsdr
gL AT FRC R W AT L.
AT )

— -ﬁ}ﬁ}

WEIAT WdT F gAY oW WM
T AAFE W E ... (A9Uw)

3. fafeg FHTEA 1 IuEATAS
S, FT OAE AIET ATE OMTET 9T

STANET (N1, WEW A, g
FEIT T ST waar gf & @i W
TE ga &1 w9 a7 b
F oREdHe TATZ VW AW A
qEAH F a1y FfeRng F gfo
TUd JgRT Figm owigy g afee
TR FIE AfFF =@ I 9% T
I9EN FaT 7 foma arame s
WERAl § a1 THH gH WI4 FTLIT
WA AT TI |

sHfAT WY JAEA, W9 AT
FEAT §, YRR U ATGAT §, WAFT
TAAaF AALAT F 1 AAF AU AT
HT § SR gy Afra afw T
mﬁz T wﬁra AT g7 FEAT &
Fa Yl 9T FAAERTT Ifed)

W QTS NHIE AT [FET,
. (sagamw)

THE VICE CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The
Minister wants to say something,

St gEAUSiF T 1T qWATT
TgrRd, WwE wegeen wigg & fie-
wre fe ofcferfel ge o,
IR & W W gar afEe
A WA FEAw W g FF
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ST gar g3 2 s e fAfra ey
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ToAr, a1 H Uy qedr @R 7
fF & # I1 qurefyy EUfee
Z IMEF wrend ¥ FE A< 91
57 g w7 a9g § IAET HET
et war 7 3z o WO o9
7 § & 7 357 35 measwan
7 @ ¥ q1 AF FamEq Fonfad
a7 F fom Tifee & g &g
I F WY TAN AW g€ 4 A%
7 fqfee afgrie ate i o S
Fafee wifFsma & gt &1 s9F
g7 F A We g oft ) mfad
TATHIG AIAAT T d1gq F7 fFa-
fFad g5 Ot 7 T, 4 oAIF F
R CETI S - C AR
;7 oF 7z A9 g oAy weaerar

FTOW T OUT HeATTAT Y
g AT w1 www fEar oy
TE I 7 R oIE gm oA 3w
TEE 30

U ATT, A AT ArdY oy
ECRS I G A B
WS FAETT @Ed A (ST 97 | I8
ECIG I A B ) A € 2 1
T I FR H Q@1 AT 1 AAH



255 Statement by

[RAJYA

[ svEi@ watg AT
ferrtom & 7 ARk =T sEw fex-
FTRAY g Al g7 a8 IqRT FAMAT
Sfaq awat & sasr 9% war g7
3 fRg ae g ?
ag 1 Fgr W wWra fwagh ux
TS T B i o A G
Wl gl HIX AGr HelEd | AT
e ferr & fF AT %
TIRH W OMAT  FAET | g o
g 2 % 97 Sue we T o«
A A FE AR TG IR
A o T3 | Fa1 A8 Am g f
BESFL A T T AT HETE A W
B AT A T T S W FFT AT
g v 99 ST waom AFAT at
qg IF URL FY  eliEE WITR
¥ 1 q@ W A F A&
¥© wHerr g a1 fvoagera F
waqiar fAwandt wie dufee saw
miAw g %7 & | WX AF ATHA
g q | UgA g FE A FZ TA-
O AT AL 0 qur @y fewfaw
AT FFC MEwe A@ femy aa?
A LI I B S E S i e
g & swma gfg @ F qe
=R R o aS S7.%9 9 U,
S ATT. A ST a9G & =T
serm 7 fa g sEmEd &
Tt AR few wEm % qET IAE
freg  wEawy & wwe
qIeO AT § i‘ﬁ%f%‘#‘ﬁ%‘ﬁf
AT T & swEy §
1 aawm faad d A
§ gear TEl Smar | A g g7
T S99 WE F,ET IR H 9T
T AT ? mwT W T3 g
ga‘rzrgumwnm 5 fraw

SABHA]

|

256

Minister

st gra wa (e qeW)
qAFIAT, . . . . (FATTA)

=t we AZHT AT AT

fear =g &.. .. (s@9gw)
N\
st gim aAdy o iy,
TEHT A ALGF WAA F
\

SHRI SUBRAMANIAN SWAMY: Mr.
Vice-Chairman, strictly speaking, we were
the first ones, myself and Mr. Salaria,
to be given the opportunity through a
special mention. When the statement
came, we were given the understanding
that we would be called first. But T re-
gret to say that we have been put at the
bottom of the list.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Not the
bottom, The bottom is really much lo-
wer,

SHRI SUBRAMANIAN SWAMY: We
had given the Special Mention and this
morning, because of what happened, we
could not raise it...({[Interruptions) . .

THE  VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): You are
an able parliamentarian and vou know
how all this happens.

SHRI SUBRAMANIAN SWAMY:
That is right. But we have been sitting
here waiting to be called. This #s not pro-
per. That those who have given a Special
Mention should be asked to wait in this
manner is not proper,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR): I agree
that these are three names in this Special
Mention on this issue and they are be-
fore me. But, in the meantime, some peo-
ple had some urgent work and they wan-
ted to speak on this, You can see how
much of heat has been generated,

SHRI SUBRAMANIAN SWAMY:
Anyhow, you should call us next.
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THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I will
keep that in view But) you see, he kad
to aitend a meeting and so, he had to be
called.

SHRI SUBRAMANIAN SWAMY:
I hav: also to attend meetings; 1 have to
attend four meeting, today,

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): All right.
Yes, Mr_ Pachouri,

57 W QR ¢ WA, T3 HAY
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WAT ST moq FHq% 39 g9y ¥
€t 9= FY AR g A 39 & faeer
TH ATg & S AR & 9
& JaT Mag ¢ & aa ¥ e oafe-
fafemt & wmfow & O a8 9w
Wiﬁ'{nu SR IeE G IEIEE
B W Foar ol zd 8 W
m“rmarm TWH@Q,W
qegn & H ag Wit S AE o

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now Mr.
Subramanian Swamy.

SHRI H, HANUMANTHAPPA (Karna-
taka): Sir, some Cabinet Minister should
be present when we are discussing such a
serious thing, I dont doubt the ability of
th: Deputy Minister, But sece how the
Government is treating an important sub-
ject like this.  The Government should
nos take this issue so casually.

SHRIMATI BIJOYA CHAKRAVARTY

(Assam): The Home Minister is sitting
ere,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P THAKUR): There are

three Ministers sitting and they wll con-
vey this message to the Government.

SHRI H. HANUMANTHAPPA: They
are scientists ang technecrats,
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SHRI V. NARAYANASAMY (Pondi-
cherry): Thi> House is taken for a ride
by this Government because several issmes
cre raised by the Membsrs and nore of
the Government 'spokesmen is present to
reply to those points. Various important
issuzxs like the arrcst warrant against Mr.
Satish Sharma, an honourzble Member of
this House, have been raised but the Gov-
croment is not responding, Moreover, the
Prime Minister was not present during the
Quesstion Hour. He was conspicuous by
his absence , He was suppesed to be pre-
sent in the House today.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I have
heard you. Let me make one or two
things, I think technically three Minis-
ters ave sitting here and so far as the
rules are concerned, cverything is in or-
er, But I think one must realise that no
House can be taken for granted, T am not
saying that the Government has taken the
House for granted But the feelings strong.
ly expressed by the Members of the House
should be taken note of by the Govern-
ment, That is my only request.

SHRIY SUBRAMANIAN SWAMY-
Mzi. Vice-Chairman, yesterday two ghastly
crimes were committed in Srinagar, The
first one was the assassination of Maulvi
Farooq end the second was the death of
a large number of innocent persons by
police firing on the mourners that came to
take the body of Maulvi Farcoq. And I
share the sentiments of a large section of
this House that the Government is taking
it very casvally. When Kashmir is burn-
ing, the Minister designated specially for
Kashmir is in Cairo, What for? To attend
a conference of the Socialist International,
I cannot belicve that Kashmir can be a
lower priority than the conference  of
Socialist International in Cairo. There-
fore, either the Prime Minister should im
mediately ask him to come back or he
should sack this Minister and deprive him
of this portfolio (Interruption) Now
please don’t speak on behalf of the Gov-
ernment, There are Ministers sitting here.
And your representation in the Janata Da
Goverament is nothing, So I condemn, th
whole nation condemns. the action of th



261 $ratemen: by
terrorists and those snmeaky gentlemen
who played foul, who cheated the chowki-
dar, went inside and assassinated Maulvi
Faroeq inside nis drawing room. I, Mr.
Vice-Chairman, knew Maulyi Farooq, In
his youth he may have any views, But in
1477 he joined with the Janata Party and
since then... i

THE  VICE-CHAIRMAN
CHANDRESH P, THAKUR):
Jenata Party?

SHRI SUBRAMANIAN SWAMY:
well, the then Janata Party, There has
been only one Janata Party,

AN HON. MEMBER: Of which Mr.
Subramanian Swamy i the President.

(PROF.
Which

SHRI SUBRAMANIAN SWAMY:
And others have left, Indeed he was with
the Janata Party. And I know, I have
“zen in touch with him he was a person
who spoke for moderation, he spoke for
the integritv of the nation, and at the
same time of course he also spoke of the
anguish that the people of Kashmir had,
So I would say that we have to look at
it, while condemning the action of the
terrorists the response to that should not
he such that we become just like them.
Thez statement of the Minister says that
some terrorists with AK-47 started firing
and ip self-defence our security forces fired.
According to them, 27 people died. But
according to unofficial reports, as many as
100 people have died. Now, of security
persers hardly anybody died, Not that T
want our security forces to die. But I can-
not believe that if the terrorists were in-
side ths mob_ inside the crowd, and were
indiscriminately firing with AK-47. our
security forces would not have received
infuries. Therefore, T conbider it 2% a
concocted version of what really happen-
ed and it is totally unbelievable even on
the basis of ths facts presented by the
Minister,

Mr, Vice-Chairman, Sir, when you al-
low security forces unbriddied freedom
these things get out of hand, Yesterday
my friend. Mr. Salaria, produced for
me and he subsequently gave to the Press
a police wireless report on what the BSF
did to a marriage party, Such reports are
coming in gallore in Kashmir. [ know that
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when the police who is given freedom
what they can do. In  Hashimpus, in
Meerat—today it is May 22nd—in 1978,
41 youths were taken arbitrarily and ta-
ken to a canal 20 kilometres away, shot
one by one and thrown into the canal,
That is an act of genocide., Today in
Kashmir wgz have no assurance that the
human rights of the people are being
protected, 1 would like a strong action
against the  terrorist. But at the same
time in democracy we must have counter-
veiling institutions to see that the exces-
ses are not committed,

1 feel, Mr. Vice-Chairman, Sir, and Y
would like to know whether the Minister
would agree that now Mr, Jagmohan has
become a liability, These programmes we
have seen the world over, whether in Sri
Lanka or in Vietnam or amywhere else,
and I think Mr. Jagmohan’s bulldoz-
ing methods have reached the limit. I do
not think any productive result can come
from him, And I think be has been func-
tioning in total disregard of human rights.
I would like to know whether the Gov-
ernment would consider calling him back
and sending a politician who can handle
the situation with greater response and
with greater feeling for the people there,

Finally, Mr. Vice-Chairman, Sir, I
would like to demand the appointment of
a Civil Rights Commission for Kashmir,
to reccive petitions from the people, from
whatever sections they may be, about the
excesses being committed and a proper
hearing on that. I would like to support
the proposal made by Mr, Fotedar for
a Parliamentary Committee to visit there
and find out the situation for itself.

Thank you very much,

At ghzwe Teg wgenfoa ¢
YT WeRT, Hr@Ew  aeEr
FIER F TTT FAT TC Y WITE
wor wgeg 7 faur g, & oy wdew
& Wl s 9% ¥ A gy ST
wg W ROz aw § R wwix
F wAT SuART # a6 Y W
qTAT A WEAT AT F 98N IAREE
g F AR I T oW
F HIT A e ax ey qard i
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feelt & wa v fafwest  wigw &
o HIgT U0 Y IR SRS A9 e
1 gafeafa § @gr A1 R oFwR
§ &g qUT AR dwAew ai
TRAIE G ME Z 1| 9 WY W a4
®oAMiT = af TET ¥ ey
FHTIT wm@@aﬂ%ﬁxﬁ
AT qorm WSSl § FTHIT F TET
T T W GERAT I AT W E
AT gT Wg &7 JgMT T S1ar
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ff R Sl wa & gw swar &
T € gd famfEr &g 1T )
TS Ggd WU NE, 6 HT
TR A wearT S g T & AR
T ST W fRetEr W@ 8T g
q1 IAFT AT AN amana;?ra?r
TE ot faw #CT A A AT A
FET H G qICAT T WIgd &
qges W S T & WY § 9 faaw
fFey g 9™ Az #9920 § "
AN ¥ EEIE F g ww 5%
F AT WEged A7 TAwHes F fau
gfad #1 TF «TICE HAE 9F a4

gAY AT g foaw weorm 9w
faar St oA, W ST

fFg 3\ 9839 9F & —

“TO SP, PCR, Srinagar
From Incharge APCR Srinagar
No, 192823/ARCP,

Situation report fropy Commandant.
Third Battalion, Ananinay — received
that during the interening might of
17|18 May, Bus No. 1373|F, carrying
27 persons of a barat marriage party
was stopped near Badsgam  crossing
about 2330 hrs. by BSF patrolling
party (.) The BSF opened indiscrimi-
natz firing upon the bLuy resulting in
instant death of one Abdullab, son of
Gani Malik, resident of Lissar, serious
injuries to the bridezioom besides 8
others (,) Followed by this. the bride
and bride’s maid were gang raped by
the BSF (.) Bride was taken away
by them, and the bride’s  maid left
behind (.) Bus has been removed to
DPL Anantnag with 7§ bullet hole
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marks (.) BSF party ciaims to have
been fired upon by militants, but not
satisfled yet (.)”

wgIe™, Tag T 9§ &1 "ay
gL aFATE 7 oA & wyafRs
T °

=t famiza gAfea tag
Tz gfas &1 Fis 2 7

W ghgea fag weaadea
7% gf® F1 ART 2 gg gfa|
FOAATH T FHEr § AW aE
FEl

DR. JINENDRA KUMAR
(Madhya Pradesh): Sir, 1 am on a
point of order. I would like to know
whether thi, information is authentic. Let
the Home Mlinister make o comment on
1t

JAIN-

® gragsa  fag wganfear
I % @I g i You are not the
Prime Minister. [ am seeking a clarifi-
cation from the Ministar.

DR, JINENDRA  KUMAR
I am on o point of orde".
clarification on  this. Sir

JAIN:
[ want a

SHRI S S, AHLUWALIA: T am ask-
ing the Minister.

SHRiI SHABBIR AHMAD SALARIA:
Lot the Minister say whether it is correct
or not

SHRiI S. S, AHLUWALIA: Let the
Minister inform the  House.. . (Interrup-
tionsy 1 take the responsibility for this

paper. I am saying that it is an authen-
ti‘c wireless message.

W WTETR SmiE AET e
ag wgar & f& s FE foe
qgaT & UTAT AT ST AT FIAl
AT 9T I AR

st gqgsa fag wmeenfear
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W oRmogw,  wg wNw |

I am keeping it here, They can clarify
il

Wt EE XEE AT A

FET FIE FIAT T AT TFAT AT )

THtE VICE-CHAIRMAN
CHANDRESH P. THAKUR): Just a
minute, An individual Mezmber is mnot
supposed to lay anything on the Table
unless consented to by the Chair. So,
Jo not bring a rule of your imagination,
Mr, Mathur.

PROF.

SHRI JAGDISH PRASAD MATHUR:

1his is the procedure.

THE VICE-CHAIR MAN (PROF.
CHANDRESH P. THAKUR): 1 say
that anything can be laid on the Table
of the House only with the consent of
the Chair, And he is just saying that he
is quoting, and he is not saying that he
& laying on the Table of the House.
You have said that this is the rule, This
15 not the rule.

st gl gen tag medafwar ¢
f.F.9, F aedl # "eg 3 F
¥ Q@ 3o 4l W § W@ AT
M W g, T WA Sq "UOAT
gfm = € ifs & o 3o
FOE oA WA A W g R
# @ aws w1 femifafafady @@
g | dg@ TaETHe T A
qg9 F 9% FC gFAl g #i H
T T SR AT WTE §OgEeT
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THE VICE-CHAIRX AN (PROF.
CHANDRESH P, THAKULR): The pro-
cedura] wrangle apart—I do not think
the puper is considered as laid on the
Table of the House—if whatever  Mr.
Ahluwalia has quoted has any ijota of
anthenticity, I would iixe the Minister
and the Government to tuhe note of it,
One would like to see thit no such re-
prehensible and «Jeplorable  things take
place in a country of which we would
like to Dbe proud citizans,

Shri  Salaria,

SHRI SHABBIR AHMAD SALARIA:
Mr. Vice-Chairman, Sir, the murder of
Maulvi Farooq is very sad and shock-
ing, The statement made by the hon.
Minister is cquallv disappointing. It gives

ap unsatisfactory explanation 2nd, in
fact, ths statement has given rise to
many  questions,

There is a veritable report that the

coffin  which was being carricd was
sought to be snatched away by the se-
curity forces. The neople did not
allow then tp do so and they were fired
upon by the secarity forces.

SHRI VISHVIIT P. SINGH: Horrible.

SHRI SHABBIR AHMAp SALARIA:
This is the version, Will the hon. Mi-
nister go into it and point out whether
it is corre’t or not ?

Secondly, will the hon. Minister slso
bear me out that 319 women died dur-
ing labour due to the v2ason that they
could not get any medical aid becaiuse of
the long spells of curfew?

Thirdly, will the hon, Minister clarify
in regard to the report on the radio, on
the television, and in the newspapers,
that none of the terrorist grouss ope-
rating in Kashmir have claimed respon-
sibility?  Op the other hand, there is a
statement, made by no less a person
than Mr. Jagmohan, not only to the ex-
tent that the National Conference and
the Congress (I) have become irrelevant,
but he also said that a new leadership
shal] have to be created, [ would like
to know whether he is doing all these
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things, or, getting these things dome,
with a view to crzating this new leader-
ship in Kashmir.

Fourthly, I would ask the hon. Minis-
ter to go into the question that the
firing was reiorted to without any pro-
vocation and that it resulted in the death
of not 27, but 117 people,

SHRI RAFIQUE ALAM  (Bihar):

Butchering.

SHRI SHABB!R AHMAD SALARIA:
Till yesterday, 302 persons were dec-
jared to have bzen sericusly  injured,
grizvously itjured.

1 would like to ask some more ques-
tions. I would like to know whether any
"F.I.R. has beey filed in regard to the
hundred odd persons who have been
killed, or, whatever is the number of
persong killed, as a result of the firing
by the security forces, If so, who are
the persons named as accused?

I would also like to know whether
the hon. Minister is aware of the re-
port of the UNO group that during the
searches which are done in a savage
manner, the articles gf the people, their
valuables, are stolen and whatever they
have in their homeS as a .provision for
use during curfew periods is rendered
unfit for use by urinating on them. The
search parties say ‘you should not be
able to eat anything’. Thig is the re-
port of the UNO group. There is also
ancther report of the UMNO group that
roung men are taken to the ceasefire
Jine. killed and then they are declared
to have been killed in encounters, Added
o this as has been said by Mr. Ahlu-
walia, i the statement of the Secretary-
General of the United Nations. What
is the statement which has been made
by the late  Mufti Azam Mirwaiz
Farooq about, whom does he implicate?
Dr. Abmadullah, brother of the deceased
Maulvi Szheb has said that the persons
who <came there were not Kashmiri-
speaking people. they were non Kashmiri
speaking persons Who had come there
and who were responsible for that das-
tardly act. How far is it correct? I
would request him to vplease find out
whether it is after the coming of the
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now Governor, Shri Jagmohan, that the
exodus of the Kashmiri Pandit minority
has taken place and also whether it is
only after he came therc and took the
reins of the Government that the move-
ment for freedom spread to Poonch,
Rajouri. Badarwy and Doda. These
are some of the very important ques-

tions. Kindly note them. Is it a fact
whether on account of searches and
combing opsrations which are very

suvage and brutal, no young person wan
remain in home and that gives grist to
others and thousands of youth of Kash-
mir are runfing away from their homes
or are already out?  If this state of
oflzirs is allowed  to continue, if we
keep on doing these things, who will be
strengthened under the present cir-
cumstances? The only way to find out
the troth with regard to this incident is
that a Supreme Court Judge should
be asked to enquire into this episode in
which more than 100 lives have been
lost. more than 302 persons have been
injured.  Thig is a case of great atro-
cities on peaceful citizens and those who
were going in a mourning  procession.
This speaks of the extent to which the
security forces are  running berserk in
the State.  There is no control. The
law and order machinery has been let
loose to commit atrocities on the people.

How long will the Governmeat wait?
Will it consider the replacement of the
person by some other person who will
be a politician and who will take action
so that the conditions in Kashmir im-
proved.

Also, is it a fact that with whomso-
ever any political precess is started in
Kashmir, with whomsoever any talk is
undertaken, he becomes the target of
IB.? Is it correct that Abdul Qaym.
advocate, has been ordered to be arrest-
ed and that all his property has been
ordered to be seized or has actually been
seized because he has entered into a
dialogue with Mr. George Fernandes?
In the same vein Mr. George Fernandes
has clearly said that the persons with
whom he talked, with whom he entered
into parleys, are being shadowed by IB.
and are being taken into custody or cases
are framed against them. If this state
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[Shri Shabbir Ahmed Salaria}
of affairs is allowed to be continued, if
the things are being pulled in  various
directions, how will we bte able fo save
Kashmir or salvage the present situation
in Kashmir?

These are my submissions, The Go-
vernment may clarify and consider them,
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SHRI KAPIL VERMA (Uttar Pra
desh): Mr. Vice-Chairman, Sir, I thank
vou for giving me this opportunity
Kashmir 1is a mnational issee and it it

no wonder that all sections of the Housc
are disturbed and concerned about it
and have given wvent io their feelings
though differently, in their own light
Sir, the dastardly act of the murder. the
assascination of the Mouivi has beer
condemned rightly. Protably, equally
disturbing is the cruel massacre of inno-
cent pzople going in the funeral proces-
sion. All these are particularly disturb
ing ond so also the wireless message
which has been read out by my collea-
gue Mr., Ahluwalia. I am very sure
thot at g time when Pakistan has un-
leashed a big diplomatic offensive in the
world for against India on the Kashmir
issue and at a time when the Prime
Minister of Pakistan is touring 13 coun-
tries in Western Asia, this i, not going
to help us, I want a few clarifications.
The first is, what is ths Goverrment’
prima facie information? Who Js actual-
ly responsible for the killing of the
Mouivi? Thig is because of the reports
which have appeared in the press, par-
ticularly a report quotinz his daughter—
I will not take time by reading out the
report—but the report is there in the
newspaper, in The Times of India today
that the eldest daughter of the Moulvi
has satd, that Mr. Jazmechan can now
relax and his objective has heen fulfill-
ed. Weli. it might be anguish--1 do not
know—but this is very dsturbing.

would like the Minister to throw light
on this, Secondly, the spokesman of
the Moulvi's own organisation has said
that non-Kashmiris are responsible for
it and a coileague of ours has pointed
out that the Moulvi before his death,
before hz breathed his last, has said
that his killer were some Hindi-speaking
people. 1 would like to know what is
the information of the Government on
this, They have  mentioned some
Kashmiri youths in the statement. 1
do not know., In the light of the new
facts, will the Minister investigate again
and let the House know about it? Third-
ly, it is not the first  attack on the
Moulvi. It is a second attack. The
first attack, as you kmow, took place
in February last when he wac c¢oming
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out of his house for juma nam-
6.00 p.m. aaz to Jama Masjid, His  car

was burnt and the driver was
killed. What precautions were
taken by the Government  after
that? It is no use saying that he did
not want any  security, The Govern-
ment has a rosponsibility, particularly
about a leader of the Maulvi's stature.
Who was responsible for the  failure?
Was the Maulvi warned at any time
by the intelligence ogencies that there
was imminent danger to his life? What
was done? What precautions were taken
by the Government in this respect?

Then, Sir, about the massacre which
has been compared to Jallianwala Bagh
and some other things. The <statement
is very cryptic and, as pointed out by
many friends does mot giv: much in-
formation on the subject. It does not
approach the sub}ect with great serious-
ness. The statement says that security
pickets were attacked at many places.
Whereas the statement  says that 27
people were killed. according to our
friends, 117 pzople were killed. How
iy jt that so monv cecurity pickets were
attacked and there  was not a single
casualty? What happened really? Why do
vou hide all these facts? This iy the sur-
est way to alienate neople. Even the
Cabinet Minister for Kashmil  Affair
has openly said that there is a rift bet-
ween him and Mr. Jagmohan and that
be is trying to start the political process
but Jagmohan is standing in his way.
I would like to join various Members
of the House in the damand for the re-
cal] of the Governor becausz in his re-
gime, law and order, tthe entire adminis-
tration, has broken down and what is
more imporcant that these s complete
alienation of the peopls which is inimi-
cal to our national interests, The Minis-
ter’s statement about the Governor not
allowing the political process to start is
very disturbing and the Government
must make an authentic and authorita.
tive statement on this. My next ques-
tion is, what has happened to the Go-
vernment’s assurance that the Law De-
partment ig studying the legal - validity,
legay possibility of revival of Assembly?
What i the legal opinion? What is the
Government poing to do about it? What
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political processes have they started and:
what is the result achieved by Mr.
Fernandes' it hig cantacts wijth the mili-
tants? How far has he succeeded and
where and how the Governor stood in
the way? T would like to join Mr.
Chaturanan Mishra and Mr, Foiedar to
demand =2 high-level inguiry, bv a
Supremg Court Judgz or by o Parlia-
mentary Committze, into the various dis-
turbing aspects not only about the mas-
sacre of innocent people, but also of the
rupe of the brids and the other Jacts
given in the wireless meassage, but also
into the firing on funmeral  procession,
killings by militants amd the other as-
pecty of what is happening in Kashmir
today. Thank you very much.

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Hon,
Members, we have already passed
6 o'clock, 1 have stil} 12 names, if some
more names are not added. Is i; the
pleasurs of the House to continue the
discussion?

MANY HON. MEMBERS: Yes:

THE  VICE-CHAIRMAN (PROF.
CHANDRESH P, THAKUR): In any
event, J take it that it is not ap open-
ended discussion, I hope you will co-
operate, that each of you, whose name
is being identified, will  take Iimited
time,

SHRI T. A. MOHAMMED SAQHY
(Tamil Nadu): Mr.  Vire-Chairman,
kindly call one from the treasury ben-
ches and another from the opposition.

THE VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): 1T know
my job. Please.

SHRI M. M. JACOB (Kerala): I
think there will be rationing of the time.

SHRI SYED SIBTEY RAZI: Why
should the last speaker;s suffer?

IyERETR (N, FEN Vo FET)
ow zRw fag oY, w9 W faa
am o @8 ¥ g qfal |

tow wedw fow (fagre) ¢
Iy W, § s g
g o9 Wy R ang far ) afee
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[# v wag « g
i &Y § @3 grT § O Sl §ey,

A g F 9@ ARTR & oW g
TRl STed &1 TEE 9g T Gl WY
e T oo FT A

STRATA (S, wwEw 9. SE):
ggwl  ar  wa =fer Ed.
¥ gy oI W E AR 3B A AR
W gl

 Tw wagw fag: § Fu9 #
FIAT

wegay, faar qfesr § W@ gg
H F@ O™ BAT AT E ST
faaTn AWHEE "@AT S OgIET 93T
™y g, S99 I q9 TR 9w
IV 1 uF @ g 5 A sE
F AT WX U WA | I
geAg g | Wi 9y, §Wr F7 Al
9T AT I F qHF G AT
MY Aldl wEw &1 ogdr, IOl
qTAT AT AT § | U@l BEE
T AT GG & aH@RN HIR
faFsge FT g g #iE 39%
qgT  &T3H  A9EY WX TI.UAI.
F W AR ¥ gAT g1 GEr
97 HX I aFR F afa 9
fF s U=mAEY W F SAE
gear &l faﬁmﬁagalaaﬁ
AT FT WX G F A9T 4T |
q AR AFG T T AFT, q Agedqw
@ 4, fr gear o faasr swe
qr, S TTAR! AEAATA  F, AW
gren F1 Afqw afca wow 7w e
g% HIGT &1 I9H g & G FT
T | AT g §F qEwed 4N, 39
A Ffaat F1 9FeT F fau 99
Q) AT dl T I IY AT
wg0 AR 3 g AT g ! HFER
graT 9FEq &1 AW FET AR Y
IFAFT W ST qA wwwar @ R -
W & MfE S %ﬁm‘rm Frfaa
T OHE TR JA T SRl A&
YT FW 1 TG GIERE  qAIGAE
g, trfrer w1 waifasew g 1 gEw,
S & S® 9T AT AEE g
g @ aT feem & 1 ©F ar Wy
wr &Fogfem Sl oo g
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maFaadr gra FTfaar aar 69K
gHAT FF AT ¥ gy A7) 5o g
T FF &2 =il 9, grar |\sat
qT AT F Saar afawsw e
T | @ TEe dar o ag fag
Tt & & fr Brael arfr gf | s st
3t mfedt & 1 gwew Hifway a%
gAT, A U A@I 9T AEP qfew B
=il 97 gur ar SeN Fanr atfa
gs ? zad o1 @fa g sEwr fa@w
AAT wMEY AT 1§ TF FAEE AW
10 STEAWI & 999 g F1 qI9 Fal
LA S CT N C O CA G G i C
Fg faar, @ aR & W Fa &
Sg Fraq MR W @ § 1 S
YT AR =AW,  FWFar fa-
qifgai 9 e w|ET ar o @r o
TAE TOgEl G@Ew fF 3 Faw
e T FTEAl gr 9, 9T # gaw
AW A | ATGEY, g9 SR 9 ET
g1 ag S gfaw Srdr g, e A/
g ST €, WA g8 W1 gfw gl
g, 99 g F19 @R F fgurs
ARIAT FXd ¥ ar FEEr g
FLr o7 7 FHEr qfaw W ¥ -
T AT F1 oq9 adr o1 F s
¥ Qe T 9T T FqT 39 )
3| RS

[Saawras (* AIRT FTae!)"
frordtT gq]

F =a9 & 4@ giug ger
AL AE@RT € FT qar 97
at gr dm 9Wg g F #dag
gferd FT FTT & | A1 FAT A §WA
ag“rg%qfa'er$§“r§@a“mm
9 T gl, AR IR IAfoq AT
g WX AET quw &
F ff»rq SR gar fFE. gl
aFgaR, oEr W ¢ fw Sar '
g W F® AN TR uEd g |
ST, UW wART  dfear ¥ gfww
g WET sWA & fay  wEdE
W #R THl AAEE 9% &I W
IO GRFR ST ¥99 grorface i
T LRI 4T JEH W F & (a7
IR FTRIAT ST AR IqH0 WA
F@Er  wifE gfem 7 agl T
nfedr sA1g | A § qg #ATAEE @
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w f5 wg F1 e wEww FET THE VICE-CHAIRMAN  (SHRI
 md Az W @ oA A BHUVNESH CHATURVEDI):  You
% £ T & far w avEa may g0, please.
it s g ar s SHRI V: NARAYANASAMY: Mr.
a1 Eﬁ' 3@1{:&& frdfag ;ﬁ—@’ Vice-Chairman, I join the honourable
ref g 3 Member, Shri Chaturanan Mishraji, and
¥ - - St : also the Members from my side in con-
TF IR ¥ IEN afeT o demning this Government for s inept
qg AT ATEaT g (seeeT) handling of the Jammu and Kashmir

2 3y

The
EE
ey
E

w%m%ﬁ %ﬁg—ﬂ,w
i%%g%-%@ggﬁ
=

SHRI VISHVIT P. SINGH: Sir, 1
havg never done this: Whenever 1
asked for clarifications, I alway; waited
for the Minister’s reply. But today 1}
have an urgent meeting to attend and
I, therefore seek your permission and
the permission of the honourabls Minis.
ter to go, but I hope the honourable
Mimister will give reple; to my ques.
tions. o

A

problem. Series of murders are taking
place and the Government has not taken
any further steps as far as the murders
of the HMT General Manager, the Vice-
Changelior of the Kashmir University
and an ex-MLA are concerned. We
could seg from the reports that as far
as Rubiya abduction is concerned, the
culprits have been nabbed. That is the
report ‘we have  received. As far as
other killings are concerned, this Go-
vernment has not moved an inch in nab.
bing the culprits, In regard to the
kilting of Maulvi Farooq there is a report
which I would like to bring to the notice
of the honourable Minister. An arrest
warrant was pending against Maulvi
Farooq and that arrest warrant was issu-
ed by the Jammu and Kashmir administra-
tion on 20-5-1990, for certain vielation
of revenue laws. That warrant was un-
exected  Sir, I would like to know from
the hon, Minister whether any warrant
was pending against the deceased Maulvi
Farooq relating to violation of certain
revenue laws. Why was that arrest
warrant not executed?

Then, coming to the other aspect, Sir,
on an earlier occasion when  Maulvi
Farooq was going to the Masjid he was
manhandled by some tarrorists. In the
tonth of februars when he was going
from his house to the Masjid, he was
manhandled on the way. Is it a fact
and, if so, knowing fully well that there
are people to attack him and kill him,

‘singe there was an earlier incident, did

the Goverament tighten the security for
Maulvi Farcog or not,

Sir, strangely enough, ~when Mufti
Mohammad  Sayeed was replying to
questions here on Jammp and Kashmir
issues when the Members raised a spe.
cific qguéstion whether this Government
is taking steps to revive the Assembly—
specific questions were put—th: Minis
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[Shri Narayana Swamy]

ter said that ths Law Minsitry is con-
sidering ilte matter and they have to
take a decision on that. Sir, the reply
was given by the Minister in the Jast
session, But so far nothirg ka2, been
heard in this matter, Nzither the Home
Abeoter nor the Prime flinistey is telling
about that, There ‘was a demand from
the Congress Party for the revival of
the Assembly. (Zymz bed rings) But
there was no response, though there was
an assurance by the hon. Home Minis
ter ip this House that the matter is pend-
ing with the Law Ministry and he would
come up wi;th a statement on that,

Then there is guother strange thing.
A US {eam came to India. The Indian
Government and the Prime Minisier
categorically stated tazt they are not
going io negotiate with Pakistan.
But, Sir, yesterday we could see from
the reports that the US team met the
Prime Minister and the Frime Minis-
ter discussed tae matter with the US
team. Why have you an inconsis-
tent policy on Jamrmu and Kashmir?
If you do not want tp negotiate you
should not have opened the topic
with the US team which has arrived
in India ang which met the Prime
Minister. The Prime Minister, having
discussed the issue with them, is
opening the agenda and he is giving
a commitment that he is for settle-
ment, therefore, I would like to know
from the hon, Minister whether they
are willing to discusg the matter with
the Pakistan Government. (Time
bell rings) ‘ /

I am concluding, Sir. It is reported
that the wife of Maulvi Farooyg was
also injured whien the assasins fired
the builets on Maulvi Farooq. But
the report is silent ghout that inci-
dent, Is it 2 fact that the wife of
Maulvi Faroog has been injured in
the incident gnd she is in the hospital
or not?

Finally, Sir, everybody is telling
that Mr. Jagmohan ig responsible for
the prerent situation, But only one

[RATYA SABHA]
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political party, the Bhartiya Janta
Party, is telling that Mr. Jagmohan
ig not responsible and the situation
deteriorated earlier. S.r, I wouwd
like tp say that when Dr. Faroog
Abdullah was the Chief Minister in
Jammu and Kashmir, he kept the
situation  under  conirel. Sir, 1
do not wan; to plead his case.
He kept the situation under control
Jagmohan wag sent to Kashmir as a
Governor., It was a wrong decision
taken by the Governmen;. After that,
the situa:ion has deteriorated and a lot
of people have become terrorists, Militan:
youing have gome to  the Pakistan-
Occupied Kashmir, They have got train-
ing there and they have besp returning.

It is reported that more than 10,600
Jammup and Kashmir youths have got
training in the Pakistan-Occupied Kash-

mir in the camps that have been organis-
ed by Pakistan. They are coming back

and indulging in terrorist activities
in Jammu and Kashmir and also
in  other parts of the ccuntry.
Thersfore, Sir.  the  decision taken
by Mr. V. P, Singh to %end Jag-
mohan to Jammu and Kashmir was

wrong. Jagmohan should be withdrawn
from Xashmir. I also want that Mr. V.P,
Singh should resign, I hold him responsi-
ble for sending Jagmohan to Jammu and
Kashmir.

DR. YELAMANCHIL! SIVAIl
{Andhra Pradesh); Sir, “anlvi Faroog
has been assassinated the

activities

whole
of the
I want to know from hon.
Minister whether Maulvi
heading any Trust. T; is alsc mentioned

and
nafion condemns the
terrorists.

Faroeq was

that 27 people have been killeg in firing.
It appears that the BBC has put the figure
at more than 100 persoms. Is it 5 fact
the
falsehood

or not? If it is not a
BB is propagating
against our country about what is going
on here.

fact. thep

0me

It is alsp mentioned that cur-
few was in vogue. In spite of the curfew
assailants entered the howse of Maulvi
Farooq and killed him. How did nhey



297 Statement by

escape after the assassination? Dia
they cOme in a car or did they come on
a mowrcycle or by some other mode of
trapsporiy It is also mentioned that AK47
guns were used very liberally and free-
iy. it is not only here but throughout the
countiy that AK-47 guns are being used
by the Naxaiites and other terroristy in
Pumjab, in Jammy ang Kashmir ang in

several other places. How  are these
AK47 guns being smuggled . into the
been taken

country? What steps have
by the Government to check the smuggl-
ing of AK47 rifies across our borders?
I, is alo observed that many people
have fled away from the Kashmir Valley,
is it a fact? If it is 'so, what steps have
bezn taken by the Govenment to check
this fleeing away of the political people
25 well as of the Hindy community from
the Valley? Thank you.

SHRI SANTOSH BAGRODIA (Rajas-
than: Mr. Vice-Chairman, 8ir, [ am
ashamed of our Ciovernment ghigh is
supposed to protect the lives and pro-
perty of the citizens. Instead of doing
that, it appears that they and their agents
have become murderers and riders of
the ordinary citizen in the country, To
begin with, when I think of Kashmir, I
find that there 13 complete confusion,
Thers is 3 Minister of Home Affairs and
also there is a Minister of Kashmiz
Affairs, The countfy is not aware as to
who i3 responsible for what, Today, the
Minister of Kashmir Affairs is not here
because he has gone to Cairo bn g private
visit. Tt seemg that Kashmir is not very
important for the Government. .0f . India.
1 understand that hon, Maulvi Sahib has
been killegd not by the terrotists, The
people doubt that the agents of the
Governor have kiled him. Those agents
have not only killed him, but they tiave
also killed more than 100 people in their
excitement, in their encouragement, to
satisfv the ego, to satisfy the dexsires of
the killing Governor. 1 have never
heard that in the past in  any civilized
society the marriage progessions or the
funerar orocessions being attacked by
the Security personmel as it happened in

Kashmir. As usual, Sir, the Government

[22 MAY
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has sheg its crorodile tears. I want to
know specifically ome thing from the
hon. Mimster, Here it is said that
“iaking advantage of the situation, the
terrorists mungsed witp the unrily crowd
and smrted‘ﬁnn,g atlthe Security forces
with AK-47 and other fire arms” 1
would like to know as to how many
people were Kkilled because of these
terrorists? Were there any security per-
sonnel kilied? If so, how many were
killeq? When the terromists Jrave been
attacking the pocessions, if there wers
any Security personnel around, did they
try to kill or arrest any of these terrorists
and if so. how many terrorists have been
arrested from that crowd?

and brought up in
Jangal, We  have been attending a
number of morchas and 2 number of
processions. Sir, the normal practice is
that first 5 lathicharge is there to dis-
perse the crowd if the crowd is unruly, I
am noy talking about this mourning
crowd or procession. Then there is the
use of tear gas shells. Then the warn-
ing s given, Then the firing is in the air,
Then oply they fire to shoot, Here it
appears tha, they were fully prepared to
star; shooting the moment they found
that the procession has comg to a parti-
cular place. ¥t was n0t a provocation
from the processionists. It was entirely
a planned murder of the ordinary people
on thg road, . When such processmns go,
Sir, proper protection is gnven and pro-
per "’ arrangements are made by the
Administration. T woulg like to know
from the hon. Minister 3ag to what
arrangements were made whea this pro-
cession was gojng on so tha the proces-
sion moves peacafullv because, T under—
stend, even the dead hodv  had to be
taken away by the vrocessionists and it
was. pot given to them.

Sir, T am born

Finally, Sir. T would like to know as
to aftee how, much tima of the shooting
Maulvi F%rooq was_taken t t’be hospital
and bv whom. Whe was it necmsarv to
fire bv the para-military forces’ on veace-
fuf munmers in the funeral processtrd?
Whe from  the Governmient and the
Administration met the family - meambers
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[Shei Santosh Bagrodia]

of Maulvi Farcoq? What is the version
of the family members of Maulvisaheb
on the heinous murder? Has Miss Mira
Farooq, the 17 year old daughter of
Maulvi Farooq alleged that the muxder
has taken place as per the desire of the
present  Governor of Jammy  and
Kashmir?

With these words, Sir, 1 strongly demand
that if yoy want to save Jammu and
Kashmir and the people of Jammu and
Kashmir, this particular Governor  who
is there must be withdrawn immediately,
and also a special Parliamentary Commit-
tee must be sent to Kashmir immediately
to bring the facts before the public.

A gz fag smT ;o Ay, ¥
e mh wET 2 AT -
AR WAl,  AFHT A UH AT
$TewT 47 FIT F §6SE s W9
Jfaasn, st W @Y Aew § ug dY.
g S AT A 9gW wal St &
fram o wfgwers =% 97 &9
zd &t TR AT WgH H WU
oeTETY. 3T E 3w . ..
(zm=a)

(SHRL
Wait a

THE VICE-CHAIRMAN
BHUVNESH CHATURVEDI):
minute,

w7 STEN FErE AT 0 @
W6 AEX W AT 37, .. (9ALH)

SHRI S. S. AHLUWALIA. This is a
point of information.

THE VICE-CHAIRMAN
BHUVNESH CHATURVEDI):
decide.

N gz ey o
AT WA, gfE ¥ g
fr.dy. fag v ¥ fdwi T MR
wared % fAeWi 4% 99 a4 R &
T A " ome ey oan

(SHRTI
Let me
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SHRI S. S. AHLUWALIA: Tkis is a
point of information.

THE  VICE-CHAIRMAN  (SHR1
BHUVNESH CHATURVEDD:: This is
not a poing of order.

it gl fag emy . zufem
at Fwar g f$n=rra‘r I q7
AT T aFaem 7 1. .. (eaE)

SHRL S. S. AHLUWALIA. The Home
Minister 18 present here ({nterrigptions).

THE VICE-CHAIRMAN (SHR1
BHUVNESH CHATURVEDI). This is
not a point of onder. (fmrerruptions).

SHRI S. S. AHLUWALIA: We want
the Home Minister’s reaction. A Member
of Paliamemt is seriously injured. (Inter-
rieptions)y,

THE VICE-CHAIRMAN (SHR1
BHUVNESH CHATURVEDA). Yoy are

requesting. That is all.  (Interruptions).

SHRI S. S. AHLUWALIA: Sir, | am
risng on a point or order. A Member
of Parliament is beaten up in front of
the Prime Minister’s house. He is a
Member of the other House. We want
some information from the Minister.

THE VICE-CHAIRMAN (SHR1
BHUVNESH CHATURVEDI). That is
al} right,

SHRI S. S. AHLUWALIA. Some infor-
mation he shouvld give. (nterruptions).

IIAATEAR (3t qFTM FGgAr) ¢
a'g‘r%a‘rafam T AT FL AN
T AT I3 A

SHRI V. NARAYANASAMY: Sir, a
Member of Parilament has been attach-
ed....

(SHRI

Nothmg
please,

THE VICE-CHAIRMAN
BHUVNESH CHATURVED.
will go op record. Mr. Rajy
(Interruptions),

SHRI 1.8. RAJU (Tami) Nadw: Mr
Vice-Chairman, Sir, 1 fully endorse the
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sentiments expressed by hon. Members in
this House on fhe gruesome and das-
.ardly murder of Moulvi Farcoq in
nis own house by three youngsters,
My first question is, ...(Interruptions)

SHRI T. A. MOHAMMED SAQHY:
Sir. is it a Parliament or a machli
market? Why should they go on dis-
turbing? (Inferruptions)

THE VICE-C HAIRMAN (SHRL
BHUVNESH CHATURVEDI). Mr. Raju.
I asked you {0 go aheal. (Interrup-
‘tions)

SHRI 1. S. RAJU. How can [ go on
amids these interruptions?

THE VICE-CHAIRRAN (SHRI
BHUVNESH CHATURVEDI). Mr. Rajy
s on his iegs. No other thing will go
on rzcord. (Interruptions),

SHRI J. S. RAJU. Sir, VIPs are be-
ing murdered. This has hecome the
treng of the day, Now comes the mur.
der of Moulvi Faroog. The whole
House is concerned about it. As I said,
T fully endorse the sentiments expres-
sed by hon. Membhers in this House
on lhig gruesome murder.

THE VICE-CHAIRMAN (SHRI
3HUVNESH CHATURVED]): Kindly
put questions.

SHRI J. S, RAJU: 1 am coming to
my questions. My first question is,
who gave the first information in this
case? There is nothing about this in
this gtatement wmade by the hon.
Minister. This iz the mast important
thing.

The second thing is. the point has
been raised by hon. Members that the
late Moulvi gave a statement in the
hospital, € it is 30, the hon. Minister
may enlighten the House about it
This is important as it would throw
more light on the case, This has to be
clarified. If a statement had been given,
what action was taken?

[22 MAY 1990]
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Another thing is in regard to the
firing. This hag been our experience
m ease of police excesses. This has to
be clarified in this particular case,
When the coffin was being taken and
whep the processiop was going on,
firing was resorted to in which ac-
nrding to fhe Government, 2 persons
died, Ancther estimate is that more
than hundreg persons died. Different
reportg are there in regard to the
number of persons killed and the
number of persong injured, My ques.
tion is, at what point of time, the
firing gecurred? Thig ig the most im-
portant thing to be investigated and
I would like the hon. Minister to
clarify this.

The other question is about proper
security being provided. VIPs are
kidnapped and murdered, In thig casa
also, we should find out as to who is
responsible for the security lapse. I
proper security had beep there, I am
cure. the Moulvi would not have been
murdered. The other thing is that one
chowkidar was there. He grappled
with the assailants, but they escaped.
If this is the case_ the chowkidar must
have been injured. This shows that
there is something fishy about if. It
doeg not stand tp reason. Therefore,
this should be thoroughly gone into
and information given to the House,

Sir. I offer my conhdolences to the
members of the bereavey family. T
also join the other Members in con~
demning this sort of action by the ter-.
rorists. The activities of the terrorists
are growing. We should curb these
terrorist activities gzt any cost, We
should also find gut the culprits ves-
ponsible for such acts and punish,
them.

. JuEarme (s AR 9gad)
oA a7 fasy WY, Fear o

At daz foed Wiy @ wfEa same
AR YA AT, fF a9
T WA W WA 9T, 99 fF g
A T ATy 9, A A wey
A oA fr g gmw s, S
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[#Y @77 fasy <]

gai fae-amr &1 o &wE
& W wEEl, SERL am AFET
AN &0 FANIg 89 9T 21 98
FTR, ST 79 1947 @r%rmm
¥ a5 W HeF U agenr
auarfa® - § QW T T @A G,
agi Al #Eaw T S :ﬁﬁ?ﬂ
fepar | W A% gE &1 AW
T A ANAES  dET F A es
- AT AFT AL W@ & qF I hIHifLg
F1, fagw Faifm &, GRam
AR AEaa fGgeqm ¥ wad #
wAafad @l 9 g9 & A
TR g FT e WA g Th
T § AR IH 99 F UF AA-
W, FFET AL .. (FmEaw). .

A ENM QT e A

AT AR §, A TN G TG FET
gt .. (smEeEE) ., .

saawrEan (s wIAw FgAdr)
W WEd, W9 FIEE AH A
ffs | ol 1. (eqaa)

%1 §ag fasg T © o7 qrfweaTA
AR FHIT 9T AT FX @I 97
a1 gwEl, g awifdEl oA
qad & fa¥ moAr oma ¥ & o
T TOAr  Faifaar i ..
(samawa; , 28T @7 T & W9
T T TGS FL @ Z | (sAEdw)

AEH JITHT WIET, 97 1965 ®
EE] SHETSIC B crtrsrar@rm

g9 SEEF < AL | SHHIgH qmgd
g T T W W oT@ gL FHi
s | B wiee Her o ¥
Tigm & Ay mm‘ravwaaam
g gl W1 2 fF a3 -
ferm o @i e o #Y, 98 98
# wrar § 9 fear S Ty

[RAJYA SABHA]
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aog & f& & @, S fafade &
ST AT AT BT F W ST dW-
fawed wias & AT g SR AT
W @Er g g AR M qg
RN ﬁTT%’s{ FFGT AT | AT
FWX T Fong awg ar feafa g
TF g af kA g fafadew
@7, AT F1 AR T T
FEFAE §, SAGH § €T T AR
T AWl ® AFH "9 W § Al
0 JTErR,  agr  FT qANgL A |

FITA IAWT TR, HIT qEAF &
FAN 9T TE-FT AT, 39 a1
a1 kg g fFoagi v wE AT g
7 FMT ¥ 7 qg O sEe
g agh dr g T AT g | N
e dw-aTe wERT ¥ T oaa &l
IR FF W g 6 3w CﬁﬁTﬁﬁﬁﬂ'
b e S B Lo am z 8

Exiuice G B CTIEGE R CE
MT FAAEHIAT JraT |

A dag faed w0t : 5 A ®
w £ Sna, % A we qw
qifafesa 9w g o BFT A1 987
v fgrger Efta'hf'(qﬁ' F gIy
ggr Nfafera 9T g 2,
a=ﬁ gl wEwe!, IR AT &
snrqﬁ-rvga Jiga 7 festren @e oo
3 geAr T g g fe e sus fad
garze e sfewr & qgwa v
ff 7 @1 way weafs &Y 4 ?
FI g Aa™d § gEElw o oFF 7
o7 TF OF ;g & afky, {Saw
Sg IO 9 ¥ AL @ Rk
% W ux @@ Wi ¥ ag
=T #X9 99§, vay fafewd
Hrequd dzT @r ard fra @ #7
fore q@ & fasOlf & wEs ¥
SeTa g FAfT w7, 5w w715 Afaa
& 9T |

T, § AT SF & FIq AGY oW
|1gar, fa% Wt wERw ¥ g (@l
srgm 5 S F A= o faear-
fe&y & @ e gu & 3w
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g 7 @ 7 mwmaig FE AT gemy
T g uw wgfgr ! ozEv oAy
g sifess 370 ¥ ¥ ¥ o g
F qifafessr adg Fwd @ oA
T AE
FIHTT

W owiST UR AR gt ¥
fegiz =77 % fay o @
& =% o faffmz a9 7, soe
ag. famw g ! wiwwk ifed o
oe 7 WT ST W F, S % R
qATETT B oGAl W &, o arfeww
370 o wgwfn o9 & fay wmw g%
mes  aw famr & 7 osar odr awE
A B ows awhe ¥ wad fwde
g7 g1 a.dr wify gw avw wE
Fe W ¢ fa mf@ms 370 W
garme wgr fem wigwm o mmd
TLE ATeT do 9 W% & graF
9T AR ST & §ige ar-qlT ug
¥g & 2 wifewrw 3o w1 @w
Ffear ST Ifgh ) WA w7 qaw
agr famyewefen a7 wf 3 swix
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DR_ JINENDRA KUMAR JAIN:
Mr. Vice-Chairman, it is a grave situa.
tion indeed and we are all sad about
it. But 1 am sorry to see that exces-
sive partisanship is clouding our fair
judgment. Can we agree tg some of
{he hasics?

THE VICE_-CHAIRMAN <(SHRl
BHUVNES= CHEHATURVEDI): Kindly
a5k -larifieations only,

DR, JINENDRA KUMAR JAIN.
Don't interrupt me, please. I have
waited all this while, Yoy have allow..
ed ten minutes to others...
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THE  VICE-CHAIRMIAN (SHRI
BHUVNESH CHATURVEDI): Ag the
time ig short, I would request you to
ask pointed clarificationg only.

DR. JINENDRA KUMAR JAIN:
Yes, I know what to gsk.
THE VICE-CHAIRMAN (SHRI

BHUVNESH CHATURVEDIL: Please
do that,

DR. JINENDRA KUMAR JAIN:
But, please don’t interrupt me.

THE VICE.CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): This is
no interruption, This is not proper...
Please, this ig not proper. I will only
request the Member to limit himself
to asking clarifications.

DR. JINENDRA XKUMAR JAIN:
Mr. Vice-Chairman, I have not begun
cven,

THE VICE.CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Now
please ask questions only.

DR. JINENDRA KUMAR JAIN:

1 am asking. but please don’t inter-
rupt me,

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): Please,
T will request you not to behave in
this way.

DR. JINENDRA KUMAR JAIN:
Sir, you want me tg speak or you do
not want me to speak?

THE VICE.CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): I want
it very much. That is why I have
called your name...Please, the Chair
can look after itself. I would request
you to ask clarifications only,

DR. JINENDRA KUMAR JAIN:
Please let me speak. Please let me
speak,

THE VICE.-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): That is
why I have called you.

[RAJYA SABHA]
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DR. JINENDRA KUMAR JAIN:
I would have finished by now.

THE VICE-CHAIEMAN  (3HRI
BHUVNESHZ CHATURVEDI): You

limit yourself to asking clarifications.

DR, JINENDRA KUMAR JAIN.
I know what {0 speak here. You have

chusen to give me a chance 135¢ of
all, :

THL VICE-CHAIRMAN  (3HRI
BHUVNESH CHATURVEDIY: No,
there are many more people. /

DR, JINENDRA KUMAR JAIN.
Please let me speak.

THE VICE-CHAIEMAN (3HRI
BHUVNESH CHATURVEDI): Flease
speak. Please continue.

DR, JINENDRA KUMAR JAIN:

Sir, I want this House and the hon.
Minister to consider whether we all
agrez on gome of the bhasics, I want
to make three basic propositions. Can
we all agree that national interest
should prevail over party interest?
Can we all agree that any persor. who
talks of taking Kashmiy awa) from
India is an anti-national? Can we all
agree tht those peoble who take to
politics of violence in place of politics
of non-violence should be curbeds

Now let us come to Kashmir. There
are people who are openly talking of
taking Kashmir out of India to Pakis-
tan, Are these not anti-national ele-
ments? Secondly, there gre people who
are taking recourse to guns and mili-
tant activities, Now, who can fight
these mlitants? Not thie innocent people
of Kashmir, It ig only the Government
machinery which has to be tough and
it ig their national duty. it is their
administrative duty, to be tough with
anti-pationals and people who are in-
dulging in politics of violence. And
this is precisely what the administra-
tive machinery in Kashmir, headeg by
Jagmchan, is doing today.

There have been a lot of demands.
Peaple have called Jagmohan g hat-



309 Kiglement by

yara and what not, But Jagmohan is
not the issue. Jagmohans come and g0,
In fact, thig particular gentleman did
not even belong to us. It is not the
first time that he hag been sent +to
Kashmir. The first time he was sent
to Kashmir was to murder the so-
called democratic aspirations of the
Government there, by the same people
who are today asking for his recall.
1 don't want to go into that question
but here the question is, people who
are defending the banner of India,
people who are defending the demo-
cratic polity, people who are trying
‘to maintain law ang order cannot be
abused by you in this House in this
manner. I am not for a persop here
or there,

I am geeing a method in the mad-
ness, and the madness is the mixing
of violence and politics which is going
on in.this country. Two days back an
innocent person was killed in Meham.
It was followeg here by a demand
for the resignation of the chief exe-
cutive of the Haryana Government.
Next day another innocent person was
killed in Kashmir, and it is followed
by a demand here for the resignation
of the clief executive of the Adminis-
tration in Kashmir. Do you want to
say that all the chief executives of
every State should resign one by one?
(Interruptions) . ..

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI). You
Can’t seek clarifications of an honour-
able Member,

SHRI V., NARAYANASAMY: Don’t
campare both. ... {(Interruptiong)..

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDY): You
cannot ask him.

DR. JINENDRA KUMAR JAIN:
I want te ask honourable Minister,
does he have information op any pos-
sible linkage between the demands
that have been made in this House
and the violent activitieg going on
the gtreets of this country? ... (Inter.
ruptions) ... I want to ask the Go-
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vernment, do they have information
on this? If politics of the country is
being vitiated in this manner so wany
more innocent people will be killed.
My concern ig not only. about those who
have been killed but I also want to
prevent future killings because {he
considerations are political, If the
polity becomes increasingly violent,
it js not good for anybody.

There ig a statement in the press
that I read this morning, that the De-
puty Prime Minister hag made a state-
ment that thare is a deep conspiracy
going on to destabilize politics in this
country. I want the honourable Minis-
ter to come out with a frank state-
ment on this. What ig his information?
What is the deep conspiracy? Who are
the conspirators who are using viol-
ence in this country to destabilize a
Government elected by the people and
why ig the rule of law being threaten.
ed by the process of violence?
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THE VICE-CHAIRMAN (SHRI
BHUVNESE CHATURVEDI): Before
I call upon the next hon. Member to
spea't, I would request the hon, Mem.
berg not tp repeat the clarifications.

st WAL AR GHIT : TITATETE
wEEm, 4% W gIw H WAAE
#aT ST & qageq ¥ AFFed H EqRET
FLOT AT WIAT HIT HGE GV
agm 5 sufgw @wg 6 WL W
aaa 1 (xegm  fagfas 39 w0
HOE WY FAT A gT 1 T8 F
AT ATEAT |

gagaean (s "IAW [qIE):
HTIF 15 S1-477 HIT €T A (T

g 1
7.00 p.M.

s HFHT AH qF(T : AAAT I9-
qqTeae  WEIEd, WA 5w ¥
T o B < o S B (G M A T
SEFT HATY 9T § TEE @ T
famgr FTar 2, THA VEAT FIQT
2 T Tady Weul 43T F T gane
& Wed TGl § | TIEFT F
gy W WY A el I 96
1y g # qAedfa § af FEr
wrgm | afea =AW W AF &%
S ara UL F IHA AT § AT
7z ¥ f& Fw @d AgET wagAlEE
qeaqi HT FAAR g fRT S
@ ot 1 FaErdEr &1 7§
gz W FaAT FEAr g F w9«
¥ # wyoa afcarw F @rg Fw
Wy oAt | 15-20 fGFaF ag qar
qT | I@ FEF  FE 9L BIE AGE
qSY 9T WT TA TFL AT F15 @A
g A7 FiEF ATEIT ¥ 9IS
UF F i UF FSAH g7 Wr &
qg T AT7 FT Fe ATl g
g Ig AR A ATHOIAT FT
qUOFTS & | 3H a1d F1 GAFL g7
g qar 2 fF gar Ay gIer
oAt faFeax F&7 W ATNT FAqT
qrEf F wraAy 93 FwEg 8 F
TSAQA & AT & qIA1T qGT A
feqfs @ guTx gATE 1 &3 &3
giar g fF a1 S eqez g-ag Al
T TER A8 1 F geAr =gar
z f& Aarax ¥ agw faqy Faar
agi W@ 9, FAT AT HeIT AT AT
AR 2 (I 1 1 TR s i

~

ST A NI TEde fad w3



317 Statement Dy

& 77 s afxa @ggwm &7 1 T
FE A, T 9 g ATEL A
WA gE W SE awz;n:ﬁ—
WS AT FE OB AT e

qf I g, arﬁ;qf@vgmt
AT § AAAC AH AT qGT 7
7o Wi vzr & i deom AT ¥
fr sy, fufg #F13%F FEF
fad T, #47 SAET A ST AASANA
P TEST  TE AT W AT AT AT
mg ofome T g R oE R
qE TF T WL B OAE AT
SAr s g OB o awe |
S ATEET FEE FOE HAE
g ¥ o oan fear gl oenm
3 FE FUW FEAA G § ¢ AN
qg W AT T FW FL (6 g
F arz uTT qF fHaAr AT S
@@ 1 VA AW o Fw A
awh F A tr'wmwfra-(cr
O C I A B S B G
A 75 2 s af AR wor
g, F W@ AT TH AFEIAT A
?ﬁw?f'rrg?r'@awﬁzﬁv
FEAT AEAT F T WG 9T IR
et AT owF %0 F wwr A4, W
w4 1 IR AR A0
TuTaTT  fAFAT 9T 1 JaHEr &
A AT gAE T am R gAY
afgat F7 am oW sar 41, atEe
Y T7RET F1 B g w4, g9
FT 77 fEapr w1 Oar @ 36
fedr fasin ol & @87 7 AEW
9T 3% &5 I« Wl & | R 87
& f& o ow dwet wEF AE AT
qg VT AT qgE o gmfay
Wq UE REE afe &1 SeEr
#§ GG AT AT FT FA T
B 7z < % g § e e
gAY 93 guiEEl ¥ oagl arh Al
SRR T oAE fE g aeEe
¥ oW 5 a| FUEd &l SR
AOAT FARAAT THE FN A TR
oy I # #f afm 9 g
® for A w Y ww oaw A

W8 FT 8% | sAfAw § ST

[22 MAY 1990] Minister 318

TR O§ A qiges wEedE
#1 g 9¥ g aEd ? T agi
@St g oA g, F o wwe
To agw & wmo afearded
mﬁwﬁwfaaﬂm
' oy ag q@-@;ﬁf‘;{q—(
Aiems #v 37 wfagwed #5er
?Ww?mmww—aﬁﬂm
IS difer § wmfem g

g FT. ..

IqEateRy (7 WA IF9LY) ¢
T dE g A

»\ WY /1 991 : OIFT a9
a3 |

) H RIT AWA : STGATAS
WETE, WiET FEF  FT AUGHT
FA dgq WHATE WX TATF g
= T o 7-]'9[ AT aTEGT 5
€ W o g&I AT E |

T WAl AEEd 4g A9 1 FT
F fr &7 gema & agT Aadr
TR F AT AT ! SN & qe

77 ‘ra%%ﬂr%ﬂ%lwm
5 - NS

& _was # @ d @ owdw
g7 8 fsa®1  wi@dt w5 F §

AR N o1 99 99 ¥ gan

P s AT 1 9g OET SqE g
? ﬁWﬁ' A7 wed aeem #

g9 & a8 awar 1 oF fag
Tq‘(n‘reﬁﬁr’amé?qgﬁcfﬁ
?‘“Eﬁﬂﬂézﬁﬂmﬁﬁz#
FZ T F&@® 117 ZATY HaOw
H’ﬁrarfmﬁmngqamf

~

m?quﬁ%mw
TAT gt Z F 99§ 2 e
ﬂﬂt?ﬁ%ﬁﬂfﬁ%aﬁvﬁ
A @ PAT E 7 WR WGHAES
A g AT * g R s
AMATE AW FT ATE, dgod FEAT,
aﬁrﬁm%armqgww

T § oAz o Ame faEe F



319

Statement by

[#r w5 AT

I :r@gmmaﬁqs
TEFLXFTI G |
AE JIT § A8 qEAr FAE@AT §

fF 93 999%F TXFIR FT qF SAIEA,
dr TFAT SId &, T9asr 3gH
A SET AT AHA 1T, IIHT FHT
a%F #% qUR <@ T FEIRX F
foqy AEEwED F WA T OTRAT
¥ O TR W, af F qoFar Sz
gl

) TR ATAM &T57 (39T 93W)
A31Ew, § WAl gegaiE 240 F S

As GF Far  fEan)
wiEy, (7§ 9% ¥ s §
Wadr  wIOE A e, THAE,

JEETE AR FEIEd 2 gf #i
ELEIEEE IS D I () m:re: faa
aw ¥ 39 9@ 9T aifwat F9qd,
frgs  qreomTAEIRT FHT AT H/IT
TOHT wEA ga 0 B Il &

ferdy ot fA_r # 97 IFAT By

g

FHq !

TI%  OFRT U5 T AL wAr
AF T 4 | T A Ig AE
g BRI RW ST AT H AT
% fagis @S Ar i WS &g i
# gdr g8 fA4g, Mg, as-
Afew, ofow, grafaes & #
FTA BT T W & AR T
wiass faal gru mfaar Sarse s
ga R g1 § 98 9§ & @aws
¥ | mAT AT § Wfamrvzr 0
2 ) zos ra9s e swed fafa
agi 9T dar g W@ 298 g &
AT 2 |

wgma, T §IA S ag
F TFAH AGT & TTRN 4T F
g g FIF e gidt g v a9
¥ mgg £ gRE AR 9F ¥ T3
g0 ag aeT g | Areafawar
g, d™w w1 g, aww fa§ T
¥ A g Saat crqr%r ¥ arg oqr
K gz & fR SRS gwA w0
g gy fiear T g | A8y, 9T I8

CELR: F{d

[RAJYA SABHA]

t
F
|
i

Minister 32(C
% fr dargw weE &1 L)
RIS T AT I B R - -
TEOA F FAT Srar g4 Telt
qgRes 55( T Tgat g fa o osed
B % (RIAr T WIT 9E AAIIT
TEATAT AT W wEIrw §oara
# Pradt aT 917 3ART qw gt
TUATE ® M, qgwr sET a9
AU wWAGE TG g, AT AT
g, WA ANT a= § w1 gfaar T&
g v zafay T omg o egv wigar
g & w5 cwrarAdi T oA
TafhE 3TaT g Al smaAr Ay
q Al AR AA W 551 wg Y
AT A DT "cffg;n. gia9g B
Y gRd A 9gd FAT WS g
3egiA famr oam, aﬂ TaEran
g Wt T oAt /& s HIAT
wrgar § = AT F % ! FAd
T zz % ST FE LG w1

795 3 5 w3l oav Te‘-‘??Tﬁ‘T
sxfedl e ?r..zrr B, F7 w3

® FIaET feqi ® %"“"T & eﬁ J
qAr STO7 GF WAl qrm 7

T TCRT F TF T F9, Farat,
qTFNE g9 awf‘a‘:\" EE i
or  Arqfss d@ai ¥ g wew

FIF WT E OSEA F1 7 fae
FATE W€ g, w3 AT Af F oav
IAF FA F N0 s SIEgT
W% F 7 a3 AgT A1 T4TE
arg g s g O "‘rﬁf*r FAA
g, wg ¥ gf{aﬁ“r XAy &,
qradia |47 St & SWiRAT =vEAr
g & fz3dr 3t % a7 fRay 92
wgar Wl fRwmd s sy ogw
gw, wdf & fewrar w0 R 99
g #At frwar av 53 R o
arag ar 7 98 9% cnm Z, wigw
®oFATATOT g, AT :ra'r'arr?:r qTw
T owg wg v wk §, AafF
Faf 9% gRET a9 dwT 5 oar @
gfas =1 =rgear A4 & 17 9w
F far #r wgar 7 & a5 ? Yy
TTHIT 97 FI97E@ 7w 7 5 39
arar § fRdg Ak fazed &@nr o
gl & A9 IAX ATH A & I
qT fFg A% ¥ mfag i =ng w8



321 Ntotemen: oy
At & ww T (|3 w6t
"2t) @ig & arg a3 Wy 930 g
w & 5 o fgr s wdf § w
T F¥ fa a fadl & g fead
sy | WX, & oug WA ATEN
g fr ¥ e wm Wl M AR
feay  amme g¥ AR fean @
TS W AEEW WE ) TF G A
e T ugEr € ﬁw aag &
.5 wew #r fgfr gl o seEly
"o’ & uw geey farer 97
qremEEiT A WIS WEF 7 ag I
gt f&F FIIT 1 ATHAT  FATHIIN
g (Tma < &@Y) garame feafa
F AT WY Y AT GRA INT
ft ggy § AT WA INT
ggv ¥ far & ¥ frafm g
¥ & wafwy g Few =g g
fr wo g ® F fagfar gy W
qre Mg WA o T A AN E
SIS TG O A §, I ILAT
griaTC-Al K oW %@ § qweEw
Y, A0S AT WA FAT T F A1
¥ maye 7@ § (w81 S §) uw
R F famd ¥ AGT AT gEE
N ogw WA wr fewm W owiwoRw
gt 2 1 ag Y mw g fId @i
agT IW TE T ATQW NN &1 &R
fax wgr & our feafo & & g
g} gwy gofewg g g sw
TEIETCS ST 32T § ‘-‘Jﬁ'{ ST
g g0 TE @ A wrow
g fa 8 uvdr el & fAafg
F@ # fagw =wasw qifaw gx
g (smm %t g} e &, ag
Usqqia 5@ § g AT §, o =
£ g gt g, wEIvagw 1 A
gHT g 8, WA & WY arg® AW
fr 1 gFr ge g, a8 §9 Fulrd
aH § W W@ & s gy
§ € F, uF gnv &1 gar a9gq
gawts g3 yafeyr Qo fegf
5 1y qd A FERE 2w arfgd;
WA FAGE B OR@FH 2 W |
UF FYT a3 TWE T 9.9 N,
fag =g @wrg aaa fr waig
St & siv ¥ gy ag ae fegfy
W gar g o g afew o feafy

229 RS—I11

[22 MAY 1990]

!

|

Minister 322
Feae g€ &, S @Y gy A0
ygrasar ot ¥ ag [iv g fF 9T-
q1gT A qedl ¥ wodr qa@ter L,
T4 1 waT Wi Agy § fF agl
. frdig @l F g A A
F ©m 93X uSafir gasa
qigr we iR 79 9K a9
gl wmy qifufesa N7 9@ FE@
& fau @gt g qWAT FiHT W
Faara § A g gesl faeand
¥ Ay & fag wiAdrr |a@r 9 F3In
FeH [N A WE ! A A%
FEAT F Al g & IIF 4
a 2% f1 & qfafors w3z a71.3
v g faad Aoy T 990 H
famra g @% 1 78 . feegw
fasar & t FEAI F7 gAET. AT g4
FLy A1 feae § #10 wg § 1 HIA
33 A1 W & 999 w13 Ao
gl u%, |IA AT AGET 44
A fidg @ o gF 4 R,
Tigw @ w1 gwd 7 g W
wel F WA I HIR AT J;

z 1

R

THE VICE-CHAIRMAN
JHUVNESH CHATURVEDI):
Mr. Masodkar. Not here.

(SHRI
Now,

Before 1 call upon the honourable
Ministey to reply, I would like to in-
orm the House that there are 11 Spe-
.ia] Mentionsg which I will put before
ihe Eouse after the Minister’s reply,

SHRI M. M. JACOB: If the Chair
—armits, the Special Mentions can be

sostponed  because it is already too
ate,

THE VICE-CHAIRMAN (SHRI
SHUVNESH CHATURVEDI): If the
“onourable Memberg are not tuere for
making their Special Meations, natu-
-ally, they will not be taken up. Now,

“he Minister,
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THE VICE-CHAIRMAN  (SHRI
BHUVNESH CFATURVEDI;. Would

you like tg add anything?
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St gaty & TA qPR : WE AW
TR ST fAes @ WA
HE F7 - HC & AT |

THE VICE-CHAIRMAN (SHRI
BHUVNESH CHATURVEDI): The
House is adjourned #ill 11 a.m. tomor-
Tow,

The House then zdjourned
at thirty minutes past geven
of the clock till eleven of the
clock on Wednesday the 23rd
May, 1990.



